
IN THE CENTRAL ADMINISTRATI\JE TRIBUNAL 
	

HYDERABAD BENCH 

AT HYDERABAD 

OA.571/92 	 date of decisioi 	25-11-92 

Between 

M. Narasimha Sathaiah 	 Applicant 

and 

General Manager 	 I  
South Central Railway 
secunderabad 

Dy. Director Establish-
ment(General), Govt. of India 
Mm. of Transport 
Railway Board, Rail Bhavan 
New Delhi 	 : Respondents 

Cjel for the applicant 	P.O. \IijayaKumar, Advocate 

N.V. Ramèna, Standing Counsel 

C DRAM 

HON. MR. H. BALASUBRAMANI 	rBse (ADMN.) 

HON. MR. T. CHANDRASEKHARA REDO?, MEMBER (JUDL;) 

aa.aent 

(Orders as per Hon. Mr. R. Balasubramanian, Member (Admn.) 

This application is filed for a direction to the 

respondent No.1 to treat the period of break in service con-

doned for all purposes thereby entitlind the applicant to 

the benefits of pay protection, seniority, periodical promo-

tiore etc. in addition to retirement benefits. 

2. 	The applicant while wrking as Assistant Time-keeper was 

medically declared unfit. This le/d to seeking voluntary 

retirement with effect from 20-7-1976. Subsequently, on his 
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To 

The General Manager, 
S.C.Railway, Secunderabad. 

The Deputy th.rector Estabiishrnent(General), 
Govt.of India, Min.of Transport 
Railway Board, Railbhaván, New tlhi. 

One copy to Mr.P.B.Vijaya Kumar, Advocate 
Advocates Association, High Court ofA.P.Hyderabad 

One copy to Mr.N.V.Ramana, SC for Rlys. CAT.Hyd. 

One spare ccy. 

tpvm. 
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appeal he was re-appointed as adhoc Junior 
I 
Clerk in the 

pay scale of Hs.260-400 at the minimum of R5.260/- as a 

fresh entrant (emphasis supplied) With effct from 26-7-1979. 

Later, on representations from the applicant, the respondents 

treat&d the break betwee'n 20-7-1976 and 25-7-1979 as a 

special case in relaxatrcu, of rules. But the said past 

service would count for pensionry benefits only. The 

applicant wants that break should be condoned not only for 

counting pensionery benefit but for all purposes as stated 

in the prayer. 

The respondents have opposed the application and filed 

counter. 

We have examined the case and heard Mr. Rajasekhara 

Redrjy for the applicant and Mr. V. Rajesuata Rao for the 

respondents. 

It is undisputed that after his retirment in July, 76 

the applicant was re-appointed in July, 79 	$thistirne. 

as a fresh entrant. Re-emplomenojnoete.first& 

determination or cessation of pf~ service and there- 

fore re-creation 

in view of this, the applicant has jut no claim for 

any benefits for the break period of a little over three 

years. Wedo not find any cause to interfere and therefore 

dismiss the OR with no order as to costs. 

- 
ç 	 I 

(R. Balasubramanian) 	 (T. Chardrasekhar Reddy) 
flember(Admn.)- 	 Member (Judl,) 

/ 

dated Novembe as, 92 
Dictated in the Open Court 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDE1A13AD BENCH; AT HYDERABAD 

THE HON'BLE MR. 	 v,c• 

- 
THE HON'BLE MR.R.BALASUBRAMANI.ZN;M(A) 

AND 

THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J) 

AN 

THE HON'BLE MR.C.J. ROY MEMBER(JUDL) 

ORDEWJtJMENT 
a 

R.A./ C,A./M.A.No. 

in 

- 	 T.A.No. 	 (W.P.. 

Admitt ci and Interim Directions issued 

Allowe - 

Dispose of with directions 

Dismissed - 

Dismis/ed for default 	 - 

M.A. Oijdered/Rejected1 c;nua;AdministrtieT1. 
No order as to costs.4 	OP53PAtC 14 
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